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tributary of Wardha river has breached. But,
the Irrigation Department of Maharashtra has
confirmed that the Minor Dam at Nakthan is
intact and has not added to tbe rush of waters
that affected the Monad Village.

The District Collectors and other Senior
Officers of the Governmeut of Maharashtra
have reached the affected arecas and have
started immediate relief operations. Army has
been called in for rescuing the marooned
population of Mohad Town and they have
commenced their work.

According to the reports received from the
Orissa State Government, due to heavy
rainfall of about 900 mm in the catchment
area of River Indravati® there have been
heavy floods in the river. The Upper
Indravathi Project located in the district
Kalahandi is under construction. The Coffer
dam built for protecting the construction
work-site was over topped due to which,
waters rushed into the headrace tunnel under
construction for the power house.

In the tunnel, as per first information
received from the Additional District,
Magistrate, the work was being carried out by
about 27 workers. However, according to the
latest information received, from the State
Government only 15 persons were working in
the tunnel. The District authorities
immediately started rescue operations on the
29th luly and 7 dead bodies of the workers are
reported to have been recovered by 30th July,
1991. The Minister of State, PWD and the
State Engineer-in-Chief have gone to the site
on 30th July, 1991 and are organising rescue
and relief operations. The State Government
have decided to give Rs. 25,000/- to each
family of the dead persons as well as a suitable
job to one member of the family of the
deceased. Further, a High Level Committee
headed by the Development Commissioner,
Orissa, alongwith a panel of engineers has
been (.formed to tenfquire into the said
incedence.
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I1. Increase in tbe rates of Royalty on
Coal

THE MINISTER OF STATE (IN-
DEPENDENT CHARGE) OF THE
MINISTRY OF COAL (SHRI P. A.
SANGMA): Sir, Mines and Minerals
(Regulation and Development) Act, 1957
empowers the Central Government to levy as
also enhance the rates of royalty on minerals.
Before February, 1987 the rates could be
enhanced one in four ytears. Substeqwtently
the Aot has been amended and rates of royalty
can now be enhanced every three years.

The rates of roaylty on coal were last
revised in February 1981. The next revision
could have taken place in February, 1985,
However, the retes had not been revised uptil
now because most of the coal producing states
were levying very high rates of cesses on
coal. These cesses differed from State to State
and the total income to the various State
Governments from these cesses was many
times more than the income from royalty.

Since the rates of cess were very high,
some petitioners approached the courts. In a
judgement dated 26.10.1989 in the case of
India Cement versus State of Tamil Nadu, the
Supreme Court held that State Governments
are not competent to levy a cess On minerals
or mineral rights. Following this Judgement,
other court have also been striking down the
cesses levied by other States.

Since the income from cesses to the State
Govenments was quite substantial the
fiilnances of coal producing State Gov-
ernments were affected adversely by these
decisions of the Courts. They had, therefore,
approached the Central Government to
enhance to rates of royalty.

In the case of State of West Bengal the levy
of cesses at high rates is being j continued
except in cases where the con-Jsumers have
obtained stay orders. Similarly in the case of
Assam, also the levy I of cess at high rates is
being continued.
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The Government has since considered the
matter and has decided to revise the rates of
royalty on coal, keeping in view the
substantial loss of income to the States as a
result of State cesses having been stuck down.
The salient feature of this revision is that the
average rate is being revised to approximately
Rs. 70 per tonne. The superior quality coal att-
racts higher incidence of royalty both from the
point of view of conservation of there coals
and higher clarific value of these coals. The
revised rates will come into effect from the
date of their publication in official Gazette.
The proposed rates are not being made
applicable as of now to the States of West
Bengal and Assam for the reason that they are
continuing to levy and collect cesses on coal.
As soon as the cesse in these two States are
withdrawn, the new rates will be made
applicable to them also. The details of the
revision of royalty on coal will be laid on the
Table of the house.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Now I have
got a huge list of Members for clarifications
on the statement. There are 24 hon. Members.
I would only request die Members, dont make
a speech, only ask questions, seek
clarifications. First Ram Awadeshji.
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SHRI SUNIL BASU RAY (West Bengal):
Sir, the statement oi the honourable Minister
is not clear in certain respects. It is not clear
as to who the petitioners were and what the
actual judgment was. For example, in para 5
of the statement, it has been said that in the
case of West Bengal the levy of cesses at high
rates is being continued except in cases where
the consumers have obtained stay orders.
How many consumers obtained these stay
orders and who are they?
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Now, my next point is about the applicability
of the order to States like West bengal and
assam. It has been said in the last' para of the
statement, "As soon as the cesses in these two
States are withdrawn, the ne,w rates will be made
applicable to them also." Now, why have they
taken such a decision? The cess that was levied
on the coal companies was absolutely justified
and [ think that had the case been , properly
defended before the Supreme Court, the
Judgment would have been otherwise. I am
sorry, the Government failed in this respect

Now, the question of cess has come in the
coal area not just now, but long long ago, since
the inception of the collieries. The coal
industry is such an industry that it devastates
the whole areas, it makes it impossible for the
people to live -there, it make it impossible for
any development work to take place there and.
as you know per. sonally, Sir, in the coal-
bearing States, half the areas are becoming
unsuitable for living or for any kind of eco-
nomic activity. In such States, what will the
State Governments do if they do not have
sufficient returns from this economic activity,
that is, mining and if the Government which
now owns these companies, these properties is
not ready to share the profit, share the benefits
of production, with the State Governments? It
is not that the State Governments have Put the
cess want only. For example, in West Bengal,
if the cess had not been there, there would
have been no other means to serve the people,
to serve the workers. So, I think the Govern-
ment should review the whole thing and fix
new rates of royalty including cess which is
being collected now in all these States and
further revise them so that they may be
appropriate, so that they may be suitable, for
the present purpose, for the present
period.

Royalty and cess are being assessed on the
total price that the companies get. But, in coal
mining, the cost of production is higher and I
think it is worth considering that the cess or
royalty should be imposed on the cost
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of production because that  way we can

help the States somewhat better.

It is also not clear from the state ment
whether the incidence of royalty would be
higher in the case of superior quality of coal.
This should have been made clear in the
statement. Otherwise, we cannot form a full
view of the implications of the statement that
the Minister has made. I feel that the Supreme
Court award, if not suitably amended or
modified to serve the interests of the States,
would affect the revenues of the States very
adversely. Therefore, 1 feel that the
honourable Minister should immediately have
a dialogue with the State Governments and, in
consultation with the State Governments, he
should fix the new rates of royalty and the
cess so that the interest of the States are not
compromised, but protected.

With these words, Sir, I conclude.

DR. YELAMANCHILI SIVAIJI (Andhra
Pradesh): Sir, it is mentioned in the statement
that since income from cesses to the State
Government was quite substantial the finances
of coal producing State Governments were
effected adversely by these decisions of the
Courts and they therefore approached the
Central Government to enhance the rates of
royalty. But several State Governments did
not have abundant confidence in the Central
Government and they are sceptical, in the past
also there have been instances where there is a
problem of jurisdiction between the Central
Government and the State Governments in
States where other parties— different from the
party which is functioning at the Centre are
working. It is also stated that the courts say
that this cess may be transfered from the State
Governments to the Central Government not
only in respect of coal but in respect of gra-
nite, bauxite, gypsum, mica; eac. Is it
contemplating taking away the subject of
minerals and metals from the State pool and
getting  back to the
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Central pool and, if it is so, how is it going to
be divisible. If it is divisible, then what is the
ratio to the State Government and what is the
ratio to the Central Government and how are
they going to distribute the collection
charges? Are they going to distribute these °n
pro rata basis, on the basis of population? Are
you going to apply the Gadgil formula to it,
and will it come under the purview of the
Finance Commission? How are you going to
tackle all these problems? I would like to
know from the hon. Minister.

I would like to know how many States
approached the Central Government in this
regard. which are the States which wrote to
them, which of them approached the Central
Government? I would also like to know what
is the ultimate impact on the cost of
production? What is the ultimate impact on
the sale price of coal? Are you going to
enhance this price? Will it have any bearing
on the cost price?

It may be added here that we are producing
100/million metric tonnes coal in this country
every year, whereas Australia produces 150
milion metric tonnes per annum. But I am
sorry to state that to produce 100 million
metric tonnes in this country we are engaging
3 lakh workers in the coal mines, whereas
Australia, to produce 150 million metric
tonnes, are engaging 30,000 workers only. So
in this regard what steps have been taken by
the Government to
augment...{Interruptions).

What steps have been taken by the
Government to enhance the coal production
per head as well as to reduce the cost of
production in this country? Is it a fact that
Coal India produces the costliest coal in the
world? If so, what are the figures and what are
the related figure in other countries?

I would like to know this from the hon.
Minister.

[RAJYA SABHA]

by Minister(s) 384

st qiw ™R (wsr W)
AT, gt AW F AT 0H Ty
WE F A FEY A ICRA qE
ot Mrr & Poqey wam‘ sqrat fagre
E, far ¥ foe o0 pgearfaar &
3 aarm fr ag* 67. 488 Frnaaa
F=FaaT 8 ' 24% ¥R Wer WEm T
aray grEt 2, Faf FIET T Tome
65,361 fafqam a7 dmr & zad
A Qe Hz‘ﬂ' # 17.708 ®R
Iz S® § 17.002 fufgor e
gt g, ar § Ty ow@rwr s f§
FRY ov fadl e fedy At
il § TR A TS K g3 %)
aft? gt 37 199091 § Froer I
FMg av WS F AT AT L,
duFr W W §, safr 1973 W
ag 93:1 9 @ AT, 9vHIT 3T
T AT aﬁﬂ"'amﬁ:nqﬁ'aﬁm
x oA g 5 omd wedi F
39 F AT AT 3T F IR W T-RAT
g, A wr g &1 TZ Targ g
fs we Wﬁwmﬁ‘rm 2T
gata J gt et ) 2 { zfz
Fqr FFem =gt war fR A9
'aﬁﬁﬁarﬂaseﬂﬁa“rw T
T 37 9F ¥ a¥ 4 39 SEAR
far WAty ATHIT A AE §
waT @ WIT T T4 avEw § 2y
wsa @THEEE 3 oa=w 3 aF 4
@gt 97 Fmw &1 Tmms gl g
T 77T F A4 4 1 39 47 v
sfafgor & T w3 2¢ 3l =4
ST ¥ F A ¥ I SESAR
Tq W & =« ¥ ad § T
T T wdr g A Fea-fea Tor
e & gmar gfafxer g 7
DR. NARREDDY THULASI REDDY
(Andhra Pradesh): Sir, my first clarification is
this . As per the statement, the revised rate of
royalty is Rs. 70 per tonne. So, what is the
existing rate of royalty? How much loss tha
Coal India Limited is going to incur by
increasing the royalty? Then, the second
clarification I would like to seeke is; What fe
the present rate of coal per tonne? What was

the rat© in 19817 Is the increase in the royalty
on par with the



385 Statement(s)

increase in the price of coal? Thirdly, Sir,
already the Coal India Limited is in losses.
The accumulated loss is Rs. 2,500 crores at
present. By increasing the royalty, the losses
will further increase. So, how is the Coal india
Limited going to reduce the losses? is it by
improving the efficiency and upgrading, the
technology or by throwing the burden on the
people? Fourthly, Sir, already the coal India
Limited has submitted a proposal for
increasing tbe price of the coal to the
Government of India. But the hon. Minister,
while inaugurating a coal Museum at Ranchi
recently; stateji that there is no proposal to
increase the price of coal. Is the Government
going to stick to this statement by me
Minister?

Sir, there is a severe coal crunch in the
country. It is because of poor plan ning and
lack of coordination betweet the coal industry
and the Railway Ministry, and because of this
so many industries are on the verge of closure.
So, how are you going to coordinate between
the coal industry and the Railway Ministry?
Sir, these are the clarification that I would like
to seek from the hon. Minister.
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SHRI SANTOSH BAGRODIA
(Rajasthan): Maaam Deputy Chair-nian,
Ahluwaliaji said that he comes from a coal-
proaucing State. Unfortunately, I come from
a State where there is no coal available.

SHRI V. NARAYANASAMY (Pondi-
cherry): You come from a coal-consuming
State.

SHRI SANTOSH BAGRODIA: Therefore, 1
would like to know from the hon. Minister,
can we, consumers, expect some relief in
supplies, or, the shortages will continue? How
will it affect the Anal price to the consumer?
Only this afternoon, we were discussing the
Consumer Protection (Amendment) Bill.
Therefore, the question arises as to how the
interests of the consumers can be protected
from the increase in administered prices of
public sector undertakings; in this case, coal.
We were also talking about the effect of rise in
administered prices on the profitability of
public sector undertakings. In this case, how
does it affect the profitability of Coal India?
Madam, I would like to know whether 7.00
P.M. the State Governments are putting ceiling
on production of coal. If not, what is the
constraint in increasing the production to a
level when consumer can get enough coal for
his requirement? If Government has any such
plan for increasing the production, by when
will this be implemented?

I would also like to know, what is the cess
in each State so far?

Madam, the hon. Minister just two days
back mentioned that requirements of the core
sector will be met to the maximum extent on
priority. I would like to. know specifically
whether he will try to meet hundred per cent
requirement of the mini steel plants which
come in the core sector and where even
wagons are not required.

[RAJYA SABHA]
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My last point is, as'. Pandeji 'has said, We
should not mention about good or bad of the
Chairman appointed or to be appointed or the
past Cnairman. But since Sushmaji has
mentioned about this, I would like to mention
that according to my information he is
working in Coal India or in coal areas for
more than three to four decades. He is
expected to be very efficient. I do not think
we should politicise such a kind of
appointment. We should leave it to the
Minister's judgement and then only wan
expect results from the Ministry.
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SHRI JAGESH DESAI: (Maharashtra):
Madam Deputy Chairperson, I heard the
praises of Shri Laloo Prasad Yadav, the Chief
Minister of Bihar. The judgment was given
on 29-10-1989. One month after that they
came to power in Bihar, and here the V. P.
Singh Government came to power. The did
not do anything for 18 months and now they
talk about a dharna. When there was pressure
from the members of our party, the
Government has done something and now
they want to take the credit for that.

srait ®xse f1 80 g8 o7 o
T & ey 6 WY ¥ I
gee W for @ g . | (®reer)
et sy w Al

SHRI JAGESH DESAI (Maharashtra):
Why did you not do it for 18 months when

you were in power?

SHRI V. NARAYANASAMY; When Mr.
V. P. Singh was the Prime Minister, what did
Mr. Laloo Prasad Yadav do? What did the
Bihar Chief Minister do when Mr. V. P.
Singh was the Prime Minister at that time
...(Inte-rruptions)... Had he forgotten it at that
time?

SHRI JAGESH DESAI; Now when We
are going to do it, they want to take political
advantage of it, whether it is in Bihar or in
Madhya Pradesh, regarding the royalty.
Please don't do like this. You were in power
for 18 months. When Mr. V. P. Singh was
the Prime Minister of this country, you did
not do it. Now when we have done it, yon
want to take the credit for it Please don't do it

[RAJYA SABHA]
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We are all one in respect of Maharashtra,
Bihar, Andhra Pradesh and Madhya
pradesh. I would like to ask some pointed
questions:

The judgement was given on | 26-10-1989.
After that date some of j the States stopped
taking the cess. Are you going to give this
benefit of Rs. 70 from that day when they
stopped taking the cess and not from July,
1991? I would like to know this because they
should not get this kind of loss for not having
collected the cess. For two years if you are not
giving the enhanced royalty and you are giving
it at the old rates, please see that those States
who have stopped taking the cess must be given
the « benefit of Rs. 70 from the date they have
stopped this cess.

Secondly, Sushmaji said correctly that
this royalty should be linked with the price
of coal. You can take the average of the
previous year, the selling rate of coal. If the
coal prices have gone up by 10 per cent
over the previous year, you must in the next
year increase the royalty by ten per cent so
that the States would get the benefit of the
rise in the prices. This formula should be
adopted. You cannot do it on a day-to-day
basis. I am sure the Minister will look into
this.

I would also like to know on what basis
you have arrived at the figure of Rs. 70. You
must have some formula. Let us know on
what basis you have done this. I am very
happy that while in 1981, as Mr. Ahluwalia
said, it was Rs. 5, you have increased it to
Rs. 70 now. I am satisfied that you have
done the best that you eould do. But for
future also please see, as the coal prices are
going up, that they should get the royalty
accordingly.

PROF. SOURENDRA  BHATTA-,
CHARIJEE (West Bengal): Madam, Deputy
Chairman, one aspect that I should bring to
the notice of the Minister at the very outset
is the point referred to by him regarding the
'lew of the cess because the Government of
India has decMed to exclude West Bengal
and Assam from the purview of the
proposed enhancement
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because the cess is continued to be levied
there. Would he kindly clarify, because it is
not clear to my mind from the statement,
whether at any point of time the Government
of India advised the States against the levying
of the cess. He says that the Supreme Court in
1989 in case of a cement company versus the
Tamil Nadu Government handed out a judge-
ment which says that on minerals and such
other things cess cannot be levied by the State
Government. This would be contraction of the
States' right to levy cess in particular cases.

A point has been made that mines are all
situated within the territo-ial jurisdiction of the
States. The Union of India has a overweening
authority oyer all these mines and minerals, no
doubt. But that does not take away the right of
the States in respect of the riches within their
territory. The question of royalty whatever is
paid, clearly establishes that royalty is given to
one who owns some-th'ng but does not
administer that. Royalty is given because of
the owenership. I cannot say what it is, how it
is described in law. But from a common man's
point of view and from my personal ex-
perience T would say this. In respect of a boot
written bv me. how is royalty given? Though I
possess the book, the publisher took the
resnons'bility of getting it printed and
published. So. from that point of view our
feauest to the Minister is kindly to State
whether he took it up at nll at any point of
time with the State Goverments that it should
not be done and that this might hinder the
receipt of the royalty.

what would be the explanation for not
enhaneine the rovalty before 1987 up to four-
vears and after 1987 for three years? if it was
Tot done up to 1981, then what was the use of
those amend-ments Was it not fust to dupe
somebody?

serondlv. T would like to  know whether
the cess wae taken into account in
fixing the pries of Coal or the Cess
was
home by Coal Indin and other Coal an-
tho'ities by themselves giving away this
money just as a gesture of generosity.

[31 JULY 1991]
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Lastly, 1 think, to make it effective
prospectively i.e. from the date when the
Notification would be effected the Go-
vernment of India will be depriving all the
States and an accusation will have to be
levelled from tima to time against the Central
Government for adopting a step-motherly
attitude against certain States and the question
of development at the cost of the States will
arise. Regarding West Bengal and Assam [
may tell the hon. Minister, if this decision is
implemented— I am not giving any threat or
anything of that sort—definitely we will have
to launch a protest movement against this
invidious decision made by the Government of
India.
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THE DEPUTY CHAIRMAN: Shri R. R.
Sahu. Be pjrecise because question is

being repeated.

SHRI RAJNI RANJAN SAHU (Bihar):
Madam, I will only ask very specific ques-
tions. I welcome the decision of the Go-
vernment and I would like to congratulate the
hon. Minister for taking the decision of

The Mines and

Development)

enhancing the royalty.

Minerals (Regulation and
Act, 1957 was amended and according to to
the amended Act,
after every three years, but it has not been
revised for the last ten years. In 1990-91 it is
being enhanced by Rs. 70 per tonne. This

the royalty is to be given

enhancement, to my mind, is very low. I
would like to know from the 'hon. Minister
what  the behind this
enhancement is and

why it is Rs. 70, why not Rs. 60 or Rs.

rationale is

Secondly. 1 would like to know whether the
enhancement is going to cover the losses
which the States have suffered during the last

ten years. My third question
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is whether the Government is going to cin-
sider a demand for fixing the royalty on price
rates and not on tonnage basis. The hon.
Minister must have heard and must be
knowing about the illegal mining. How he is
going to stop this illegal mining, I would like
to know.

Lastly, since the collection of cess has been
struck down and to compensate the losses the

Government has enhanced the rate, I would
like to know from the hon. Minister ~ what is
the amount of sess and royalty
together which was being collected by

the State's and what ia the total amount of

royalty minus cess i.e. I would also like to

know
of India is going to pay as royalty to the States.

how much amount the Government

In regard to Bihar, I associate myself with

Jaiswalji that Bihar  going to suffer the most.

I would like to know his views and reply on the
issues as raised by me.
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SHRI GURUDAS DAS GUPTA (West
Bengal): Madam, the statement of the Coal
Minister appears to be totally incomplete and
not ony incomplete but it fails to convince, at
least me, in what direction the Government
would like to move. I say that the statement is
incomplete because in the course of the state-
ment the Minister says that the revision of
royalty will be placed on the Table of the
House sometime in the future. He has made
an important statement before the House but
he is not sure what is go ing to be the scale of
revision. This is the incomplete nature and
with suefc incomplete statement the Minister
should not come to the House at least on such
a sensitive issue. Therefore, I would like to
know when the revision is likely to be placed
On the Table of the House,

Secondly, Madam the Minister says that
loss sustained by the States or t0 be sustained
by the States will be compensated by the
royalty that the States will derive. But at the
same time the scale of royalty is not given.
Therefore, I would like to know how or in
what way the State Governments are going to
be convinced that the royalty that the Govern-
ment is going to impose will compensate the
loss The reason why I am saying so is that the
State Governments are
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losing or the State Govern-
ments are asked to withdraw the cess and in
order to be convinced they must be told in
categorical terms to what extent t'ne loss is
going to be compensated. Without doing this
they are leaving the field incomplete and there
is an air of suspicion—there is bound to be an
air of suspicion in the minds of the State Go-
vernments—what something is sought to ' be
taken away from them.

And this suspicion is strengthened because
the Minister does not say that he has consulted
the State Governments, particularly West
Bengal and Bihar wherefrom the major share
of coal production is generated in the country.
If the State Governmenfs of West Bengal and
Bihar have not been consulted, then it is an act
of impropriety. Then my se-cold question will
be why the Central Govenrment, the Union
Government, has thougnt it fit to formulate
this policy on the question of royalty without
consulting the states, particularly the major
coal producing States, of the country.

Thirdly, as has been stated by a number of
honourable Members, there is an erosion in
the Government revenue because quite a
substantial part of the production of coal is
being smuggled away; there is widesprec,
pilferage. And the smuggling and pilferage is
taking place not without the connivance of
Coal India: not only Coal India, even the
CISF. I have with' me a number of complaints
that CISF itself has been indulging in
pilferage in some of the places of West
Bengal. Therefore, if the pilferage is not'
stopped, if the smuggling is not stopped, there
is going tobea'serious erosion of the revenue'
of the Government, whether in the form of
cess or in the form of royalty. Therefore, my
third question will be what steps the
Government proposes to take to put an end to
or- to reduce this erosion of the production of
coa leading to the erosion Of Government
ievenue,

Fourthly, when we are discussing the
royalty 'on coal we must discuss another
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point. There is a serious complaint in West
Bengal that the production of power is
seriously affected because of interruption in
the supply of coal and as a result of the
decline in the supply of power production of
coal is also suffering. This is a vicious
circle—loss of production of coal is leading to
loss of Government revenue. Therefore my
fourth question will be whether the
Government has received serious complaints
regarding interruption of coal supply- to the
thermal power plants of West Bengal leading
to the curtailment of coal production. And if
the Government has received these
complaints, what it is going to do to ensure
uninterrupted supply of graded coal to the
thermal power stations not only to generate
power but also to see that coal production
takes place at the level, it. is supposed to, be-
cause that is connected with the question of
the total revenue.

These are four questions which I would

like the Minister to answer.
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SHRI SARADA MOHANTY (Orissa): In
view of the judgement passed by the Supreme
Court, my State of Orissa, being the poorest
State, will be affected adversely. Now, it
appears from the statement that the revised
rate would come into effect from the date of
its publication in the official Gazette. My
question is whether, in order to compensate
the States the Central Government would
consider paying royaly with in-

terest from the date of the Supreme Court
judgement instead of from the date of
publicaton in the Gazette. My second
question is whether the amount still due to the
States will be released to them shortly.

THE DEPUTY CHAIRMAN: Now,
Mr. John F. Fernandes.

SHRI JOHN F. FERNANDES (Goa):
Madam, we all know that the natural resources
of a nation, be it mineral ore, coal, natural gas
or oil come under the Central sector. It was
most appropriate for the Supreme Court to
have passed the judgement that the cess cannot
be collected by the State Governments. I
would like to know from the Minister whether
in view of this judgement he contemplates
bringing about a uniform legislation to debar
other States from collecting cess. Presently,
cess is being collected by Assam and West
Bengal and hence it will not be proper for the
Coal Ministry to notify this increase in royalty
at this stage. I would also like to know from
the hon. Minister whether this fund collected
by way of cess by the Central Government
would be shared with the States that produce
coal because the inf-astructure such as supply
of potable water, electricity, construction of
roads, control of pollution etc., are provided
by the State Governments. Secondly, the hon.
Minister is silent as to the rovalty that was
collected earlier, i.e. in 1981. The Minister has
onlv mentioned that the present royalty is Rs.
70/- per tonne and from the statement T find
that it is an upward revision. I would also like
to know whether it is true that the Coal India
Ltd. is incurring huee losses due to wlferace
by the coal coal man., and it has been said that
this is done with the connivance of the CTW.
T would like to know from the Minister
whether he contemplates having a special
security force under the Coal Ministr as is
done bv the Railways in the form . of Railway
protection Force. Lastly, coal is also used bv
the common man for cookine—for domestic
consumption. The Finance
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Minister has already increased the duty ou.
tuoKing gas. | would like to know from. the
Minuter whether coal for domestic! purposes
will be exempt from this duty.

SHRI P. A. SANGMA: Madam, I am
grateful to the hon. Members for having
participated in this debate... (Interruptions).

THE DEPUTY CHAIRMAN: It is not a
debate. They are only clarifications.

SHRI P. A. SANGMA: Yes Madam, I am
thankful to them for having asked so many
clarifications. These, in fact, have enlightened
me and have given me a lot of new ideas and
information. I would like to submit that since
so many individual points have been raised, it
would not be possible for me to answer each
and every quesion. I have noted down every
point raised by the non. Members and I will
be writing to each one of them wherever I find
the point raised is important and relevant.
Now I would like to touch upon the basic
points and the basic issues that 'have been rai-
sed by them. First of all, I would like to
inform the Members that this decision was
taken not because somebody had pressurised
us or threatened us. This decision has been
taken by the Government in the best interests
of the country. I think this decision has been
taken by the Government in the best interests
of the country and, primarily to help the State
Governments which are really in difficulties. I
was the Chief Minister of a State and I know
the difficulties bein&s facedby the State
Governments and, therefore, this decision has
been taken purely on necessity and on merits
and nobody pressed for it.

If you look at the coal-producing States
and the benefits that would accrue as a result
of this particular decision, it would be
revealed that, in fact the bene-mts are going
to 1(he non-Congress (I) ISta tes rather than
the Congress(T)-ruled States. Therefore, in
such matters, I would request the honourable
Members not to bring in politics because we
cannot afford to play politics on such matters.
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Before I deal with the other points, I would
like to touch upon one point first which was
raised by Mr. Ram Awadhesh Singh—he is
here now--about the selection of the new
Chairman. The new Chairman nas been
selected not because he belongs to any
particular State. He has been selected because
he has been found qualified by the PESB and
it is on the basis of merit, competence and
qualifications that the Chairman is selected
and not because he belongs to a particular
State or a particular area,

The main issue raised was why when the
Act provides that the rates of royalty can be
revised once in every three years, it has not
been revised for the last ten years. Now,
Madam, I have given the explanation in the
statement itself saying that since the State
Governments were imposing very high rates
of cess, it was not found necessary to revise
the rates of royalty because tht State
Government's were getting enough revenues
out of coal. The necessary arose only when
the Supremt Court struck down the cess
imposed by the various State Governments
and the State Governments could not impose
the cess. So, the State Governments then
requested us to come to their rescue and the
only way to help them was to revise the rate
of royalty. So, it is precisely because of the
request of the State Governments that we have
done this.

Many Members have asked whether,
while taking this decision, we have con
sulted the State Governments. There war
a Study Group constituted by the Depart
ment and the Study Group did consult the
State Governments. When I took over as
the Coal Minister last month-it is hardly a
month now I had a numbed of telephonfc
calls from the Chief Ministers of the
coal-producing States. In fact,, the Bihar
Chief Ministes has been ringing me up
gnite often and the Chief Minister of
Orissa has rung up and all the Chief Ministers
have written letters to the Prime Minister and
therefor, there was no question of their asking
us to have con-
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sulfation with them. The matter was so-urgent
that ali the Chief Minisers said, "Whatever
you may do, you take the decision quxkly.".
Such was the urgency of the matter and,
therefore, the question of consulting the State
Governments was not very important. It was
so urgent. In fact, today I have got calls from
the Chief Ministers-not from the Congress (I)
Chief Ministers-from the Chief Minister of
Orissa and [ haye also got a message from the
Chief Minister of Bihar. In fact, they are very
happy about this decision and they have been
very happy about this decision. Therefore, 1
hope that this decision of increasing the rate
of royalty will go a long way in helping the
State Governments definitely.

A question has been asked as to why it
is Rs. 70/- only and what the basis is
for reaching this figure. It has also beent
asked as to what is was in 1981 when it
was revised last and whether it has any
linkage with the price of coal and, if so,
how many times and what the proposal
is and so on and so forth. Madam I
would like to give some figures on this...
(interruptions)

SHRI RAM AWADHESH SINGH:
Madam, .... (Interruptions)

THE DEPUTY CHAIRMAN: No. I
am not allowing you, Mr. Ram Awadhesh
Singh. Tdon't allow (Interruptions)
(Interruptions) ----- Mr. Minister, you do
not yield ... (Interruptions) ... He is
not yielding and I will not permit him to
yield also. Mr.  Minister,  you continue.
Do not take notice of what he says....
(Interruptions)...

ot T wauw frg 4 g
ST =gt g fF. . (3@amra)

THE DEPUTY CHAIRMAN; You answer.
..(Interruptions)  No interruptions..
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Yon answer. Don't listen to him. I an\
not permitting. You please speak. I don't
allow. (Interruptions) You don't yield.
(Interruptions). He is not yielding. I am
not permitting him to yield. Yes, Mr. Mi
nister, continue. Do not take note of it.
You answer. (Interruptions) You answer,
and if he does not listen to my ruling theft
I will see that he does not sit here while
you are answering, lInterruptions) Ram
interruption. (Inter-
raptions) I said. No. (Interruptions) If you
don't behave, please go out of the House

Awadheshji, no

st ow wagw tag : ww qav

-

eqt g7 w@r g 7

THE DEPUTY CHAIRMAN: Then you
sit here keep quiet. (Interruptions) T am not
allowing. Keep quiet.

SHRI RAM AWDHESH SINGH: How
can you...

THE DEPUTY CHAIRMAN: Sit down.

Otherwise I will get a motion passed and get
you out.

Don't yield and don't answer. (Inter-
ruptions)

st T wEow Tz

5 g

THE DEPUTY CHAIRMAN; Neither you
yield nor you answer. (Interruptions) Just dol't
listen to him. (Interruptions) Just don't listen
to him. (In-terruptions)
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SHRI P. A. SANGMA: This amount of
Rs. 70 (Interruptions) It is on an aver

age.

Now, many of the hon. Members have
raised .... {Interruptions)

THE DEPUTY CHAIRMAN; It is not
going on record. What he te talking. Keep

quiet.  (Interruptions)

You, please leave the House. (Inter-

ruptions)

qleF 98 4 a1 fgral o, A sety
A AT, AT FITE §F AL Aq I,
TEIA(FT WET

ot Ow mmaw fag @ TEC 4300 |
geawaty : A1 EF WA

Stand up. (Interruptions)

Mr. Minister, don't answer a word what he is
saying, because it is not going on record and it

is not being allowed. (Interruptions)

SHRI P. A. SANGMA: It is precisely be-
cause of the reason that there were many

(Interruptions)

THE DEPUTY CHAIRMAN;

please keep quiet.

1 said,

Please. (Interruptions) Please allow the
Minister to speak. Don't interrupt.

SHRI P. A. SANGMA; I have said,
(Madam, that ... (Interruptions)

THE DEPUTY CHAIRMAN; You finish,
your speech, Mr. Minister.
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SHRI P. A. SANGMA: Now, the rate
of Rs. 70 is calculated on an average. Coal
has different grades. And I have said in my

statement that the detail's of lates of royalty
will be laid on the Table of the House.

The question came, when? That is why Mr.
Das Gupta says that the statement is
incomplete. Now, this Notification will be
issued tomorrow and the different rates will
be laid on the Table the day after tomorow.
(Interruptions) And these rate will come into
effect from the 1st of August, that is,

tomorrow.

Now, regarding the rates, what was the rate
in 1981 and what is the rate now. On an
average. In 1981 the price of coal, on an
average, per tonne was Rs. 128.02 and the
rate of royally at that time was Rs. 5.30. Now,
acording to the revised of royalty which has
been announced today for 191-91, the
average price of coal per tonne comes t0 Rs.
249, and as I have already informed, the
royalty is Rs. 70. Therefore, at the time of
1981 the royalty, was about 4.2 per cent of
the price, and now, with the new revision it
comes to 21.8 per cent. So we 'nave done the

maximum for the State Governments.

Now, I will be quickly giving you the basic

information that is required.

As of now before the Supreme Court
struck down this thing, the amount of money
which was accruing to the respective State
Governments in the form of cess as well as
royalty combined-which was the point
specifically raised by Mr. Shahu—Annually,
It was Rs. 1137.38 crores.
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That was the amount that was accuring to the
respective Slate Governments. With the
proposals whion haye been announced today
the amount that will ac-accrue to the State
Governments will be Rs. 1349.79 crores. 8.00
P.M.

It is quite a substantial amount of money,
and I will just quote the beneficiaries.
The highest  amount of money-Rs.

541.39 crores-will go to Bihar. The second
beneficiary will be Madhya Pradesh with Rs.
334.83 crores. The third will be West Bengal
if they choose to take it. The amount is Rs.
176.89 crores. The fourth will be Andhra
Pradesh with Rs. 119 crores. And the fifth
will be Maha-rashtra with Rs. 96.31 crores.
So, this is the amount.

There is another question that as a result of
this increase whether it will have some effect
on the price of coal as a whole. Certainly it
will have when the royalty is increased. The
basic idea was to compensate the lost of the
State Governments as a result of cess having
been struck down. So, we had no intention of
putting additional burden onthe consumer in
the form of coal price going up as a result of
this. But it was a very very difficult exercise,
legal and financial, because the rates of cess
that was imposed by the State Governments
varied, and the difference was so sharp that it
was very difficult, and we tried to bring uni-
formity and tried to see that the effect does
not fall on the consumers. But as I have
already stated the figures, since the figure has
gone up from Rs. 1137 crores to Rs. 1349
crores it will have a marginal effect on the
coal price. And roughly speaking, perhaps, it
will make a difference of another Rs. 10. We
do not think that it will go more than that, so,
this is the basic information which is... .

SHRI JAGESH DESALI: Rs. 10 per tonne.?

SHRI P. A. SANGMA: Yes, Rs. 10 per
tonne. Madam, there are a few important
points that have been raised by

[RAJYA SABHA]

by Minister(s) 424

the hon. Members. But I have to apologise to
the House tnat I would not be abie to deal
with all he points but I would certainly be
writing to the hon. Members.

There was a question whether the price of
coal will be increased and that I had maae a
statement in Ranchi that there is no proposal.
I do not think I have ever made a statement
that there is no proposal to increase the price
of coal. What I had said all along bas been
that t'ne Coal India has sent a proposal for the
increase of pnce of coal. Which ia under the
examinat on of the Government, and the
Gove:nment have not taken a final decision.
This is precisely whut I have said.

SHRI JAGESH DESAI: Now, will it go to
the Tariff Commmssion?

SHRI P. A. SANGMA: Well, I cannot say.
But. this is under the examination of the
Government. Just I want to correct the record
because this is what 1 have stated on the
floor of the House.

Hon. Member Sushmaji made a very
important point and I must react to that. In the
process of coal-mining, many people get
displaced tribal people and poor people and
some rehabilition has to be done and jobs
have to be given to them, at least one from
each family, and all sorts of things are there
and the agreements thereon. And whether it is
successfully or effectively executed or not is
to be seen. I am not going to make any
comment. One particular thing which has been
raised today is that since so much of money is
being collected as royalty, whether it is not
appropriate and proper on the part of the State
Governments to spend at least certain amount
of money for the development of those areas
where the mining is going on. I quite agree
with the suggestion. And I would appeal to all
the State Governments that when they spend
that money, they should keep in mind that a
certain portion of money should be
particularly earmarked for the development of
the coal-mining areas. I agree with the
suggestion  of the hon.
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Member.On behalf of this House, I would like
to appeal to the State Government in this
respect. {Interruptions) Well constitutionally,
and legally, I do not know.

Another question was raised by hon.
Member Shri Desai and many others whether
this one wil be effective from the day of the
judgement of the Supreme Court or from
tomorrow, [t will be effective from tomorrow.
It is very difficult for us. It was asked whether
the royalty will be calculated on the basis of
production figures or on the basis of
despatches. 1 have made it very clear in this
House itself the other day in Question Hour
that I am not in future going to give much
importance to production figures. I will be
entirely depending on the despatch figures. So
the

MGIPMRN D—M—284 RS
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royalty will be calculated the

basis of despatch figures.

on

There are many other points which have
been raised in this House. I would have very
much liked to answer but time is not there. I
assure the House that I will be writing or
informing the hon. Members on all the
points that have been raised.

THE DEPUTY CHAIRMAN: The House
stand adjourned till 11.00 A.M. tomorrow.

The House then adjourned at six
minutes past eight of the clock till
eleven of the clock on Thursday,
the 1st August, 1991.
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